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..d1J.truct of the Proceedings (if tlle Oomu:il ()f ",6 00VI11'1101' (}Mel'al of l"ditJ, 
assembled for tho l'llrpo8e of makillg .Lows fJllcl 1/('011[111;011' 1wde,' tile' 
provi,ions of tile ..del, of Pa,·liameul 24 ct 2IJ Pic., cop. 6'1. 

Tho Council met nt Govel'1lment IJouse on }'ridny, t.he l(jth l\[n,I'(·h 18GG. 

PnESEN'J.·: 

His ExcelJency the Vieeroy nnd Governor General of Incli:l, prc,icljll!l. 
His Honour tho Lieutenant·Govel'nor of Hengnl. 
His Excellency the Oommander·in·Ohiof. 
The Hon'ble H. Sumner Maine. 
'l'he Bon'hle W. Gl'ey. 
The Hon'ble G. Noble Taylor. 
The Bon'ble Colonel B. II. Durand, C.D. 
i'he BontbJe Baja. S6hib Dy61 Baluidur. 
The Hon'b1e W. Muir. 
i'he Bon'ble D, Cowie. 

OUDH LIAlI'l'ATION BILL. 
The Uon'ble MR. MUIR presented the Repol·t of the Seleot Committee cn 

the Bill to exempt certain suits in Oudb from the operation of the" ult's of 
Limitation in force in thnt Province. He said tbat one or t\1'O slight altera-
tions bad been made in the BiH, a revist'd copy of which \"ould bo st'nt round. 
He would therefore postpone until Dext Fdday his Motion that. the Dill bo 
passed. 

INDIAN MARRIAGB ACT EXTENSION (BYDERAllAD) DJLL. 
The Hon'ble MR. MAINE, in moving for leave to introduce n Dill to extend 

the Indian M.arriage Act, 1865, to the B ydC'rabad Assigned Dilitl'iets, f:aid 
that it was necessary perhaps to explnin shortly to the Council in whllt sense it 
was intended to extend tha.t Act to the Bydernbad Distr·icfs. 'l'holle Districts 
were not part of the Territories f01' whioh the Counoil had fuU power to 
legislate. They were administered by the Governor Gt'neral in Counoil in the 
name of the Nizam, and tbe legislative was mixod and comhincd with exeoutive 
power. There wel'e obvious reaSODS, however, why a. Native State should not 
legislate cven nominally f01' Christians in the mattor of marriages, nDd there-
fore, by virtue of no Aot of Parliamont p:lBlled last. Sessions, it was proposed 
to extend to Ohristian Blitish subjects resident within the Assigned Distriots 
the provisions of the Indian Marriage Act . 

.As regarded Native Christians who were subjects of tho Nizam, tho GOY-

ernor General in Council, as representing the Nizam, had already pl'ovided by 
issuinO' an executive order applyin~ Part V of the Act. 
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Thal'e \U8 a third clllF8 whioh. if it oxisted at all, was not suffioiently 
exten8iv~ to rrquire special proviRions, lIe referl'cd to OhriAt.ians resident. in 
the Assigned Distl'ict.s. ,,.ho ,vrro neither subjects of Her Majesty nor of the 
Niznm ; 118 regardt'd t.hose pel'flons,MR, MAINB thought it would be better to 
leave tbeir marriages to be dealt ,vith D.ccording to the law of t'lleir domicile of 
origin. 

The Bill was onll a few lines long. It simply provided that II from Bnd 
aftt-r tile pnasing of tbis Act, the Indian Marriage Act, 1865, shall, 80 far only 
as regal'ds Ohristinn British subjeots of Rer Majesty, extend to the Hyderabad 
Assigned Districttt." 

Tho lIotion Wns put and agre.ed to. 

JUDGES' COlfMlSSIONS DILL, 

The Hou'ble MR. MAINE also presented the Report of the Select 0001-
mittee on the Bill to relicye the Governor General of India in Council from the 
duty of signing the Commillsions mentioned. in Sections 22 and 4~ of the High 
Courts' Criminal ~rocedureAmendment Aot, 1865. 

PARTNSRSlUP L!.W AMENDMENT BILL, 

Tho llon'ble MD., MAINE also presented tile Report of the Select Com-
mittee on the mn to amend the Law of Partnership in IncHa. 

POST OFFICE BILL. 

The Hon'bla 'MR, GREY presented the Report of the Seleot Committee on 
the Bill for tbe management of the Post omce~ for the regUlation of the 
duties of postagP, and for the punishment of offences against the Post Office. 

PUBLIC MU:-EUM (OALCUTTA) BILL. 

The Hon'ble M D., If .lINE presentl"d the Report of the Seleot Committee 
ou the Di11'to provid~ for the establishment of a Public Museum at Calcutta. 

'i'he CO.ullcii alljollrned till the 23rd March. 

CALCUTTA; } 

TI,e 16ih JJa"/,,, 1666, 

WHITLEY STOKES, 
"lSae.Stcg, to 1I1e Gool, of I"dia, 

Home Dt'pal'll1lent (Leg,'llalioe). 
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